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THE MINISTER OF COMMrRCE 
AND CIVIL SUPPLIES AND COOPE
RATION (SHRI MOHAN DHARIA) . 
(») Yes, Sir

(b) Agreement has been reached in 
tile discussions on thr suppl> of Indian 
commodities to th< USSR during 1978-80 
against supply by tht USSR to India of 
crude oil for million tons a vear 
during each one of the three vears The 
list of Indian commodities include, a 
variety of steel pioducts and non tradi
tional items like vwu ropes aluminium 
power cables wood \ eneers cf tropical 
wood, organic dv muffs essential oils, 
etc in addition to some traditional pro
ducts fhese will be suitably incorporated 
m the annu U tra 1 ol ms f  i exports 
to the USSR I >r ihe i )iit ponding 
years

2 The experts included in the Soviet 
Delegation had di cussions with the 
Department of Food and Food Corporation 
of India on technical and logistic qutstion 
arising from the Indian proposals to 
return wheat in if turn for the Soviet 
wheat loan obtained m 197-i 7{ These 
discussions are exp< rt» d to be resumed 
shortly with a vievs to reaching an agrtt 
znent in this regard

General exem ption to  Dawate  
Hadia Trn«*

6412 DR V A N W T K l MAR P \ \ -  
DIT Will the Minister of FINANCE 
AND REVLNUF \ND BANKING 
be pleased to stitc

(a) whether Daw ite Hadia Tiust whose 
■ole trustee u> Boliara Fncst Di Svcdna 
Burranuddin, lias approached the Central 
Board of Direct Taxes for giant of gencial 
exemption from tax to this trust,

(b) if so, on what ground* and

(c) what decision Government have 
been taken in thr. legard?

THE M IN IS riK  OF FINANf I 
AND RfcVENUl- AND BANKING 
(SHRI H M 1’ATEL) (a) Dawate 
Hadia Trust has made a petition for 
tbe grant of general exemption

(b) The main grounds on which the 
Trust has applied for exemption is that 
tbe receipts of the Dawate Had 11 are 
mainly utilised for religious and charitable 
purposes It is further claimed thu 
the Dawate Hadit maintains or aHs 

roxtm-ncly }r,o 1 lucational In titu 
% It also grants aid to medical 

institutions and what 11 maintains mwqur> 
and ma<bu«ts of saints who ire 1 evert 1 
by and prayed to bv the Com nunitv

(c) The matter is un ler the consider
ation cf the Government

Representation from Mia* Ownm 
Assodatlra

6413 SHRI YADVENDRA DU TT 
Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleased 
to state

(a) whether representations were recei
ved by Finance Ministry from the Awa* 
ciation representing the mine owner* 
and Federation of Indian Chamber of 
Commerce and Industry with regard to 
the assessment by Income Tax Depart
ment and the difficulties laced by them 
m respect of the period of Government 
management ind

(b) if so, salient f itur s of the repr scn- 
tations and what action tijvernment 
hav taken in the matte r?

THE MINISTER O t TINANCE 
AND RLVI VUE \ND B W K IV G  
(SHRI H M P\TLL) (a) Y< s Sir

(h) Rc]»tt sentauons were made to the 
effc t that ither tlu Inc une tax Returns 
file 1 by the conc erned assessc rs m respect 
of the period during which the coalmines 
were under Gov* rnm 111 management, 
should be accepted by the Income-tax 
Officers or else time be allowed beyond 
March, 1076 ior furnishing the inform 
mation required by the Income-tax 
Officers.

The C j nmssioners of Incom tax were 
asked to allow tune permissible under 
the Income-tax A t Since the required 
particulars could not be furnished, and 
since the assessments win made making 
certain a Iditiom to the inc ome on the 
ground that the required particulars 
were not produced, although the failure 
to furnish the particulars were beyond 
the control of the assessees instructions 
were issued to the C immissioners of 
Incom" Tax that the completed assess
ments be got re-open id and further 
tunj be given for furnishing the infor
mation The Commissioners were infor
med that no additions should be made 
m the re assessments for failure to furnish 
information for reasons beyond the asse- 
ssees’ control

Import of Capra and Coconut Oil

6414 SHRI B K N \IR  Wdi the 
Minuter of COMMERCE AND CIVIL 
SUPPLIES \VD COOPFRATIOV be 
pleased to state

(â  th quantity of corpa and coconut 
oil importeJ into the country since the 
recent rela<ati in of restrictions and 
teduction of duty, and




